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BEFORE THE HON'BLE NATIONAL GREEN TRIBUXA 
(WESTERN ZONE AT PUNE) 

EXECUTION APPLICATION NO. 4OF 2018 (w) 

IN THE MATTER OF: 

THE COLVA CIVIC AND 
CONSUMER FORUM 

VERSUS 

OTAR 

2. 

... APPLICANT 

AFFIDAVIT ON BEHALF OFRESPONDENT NO. 1 

GOA COASTAL ZONE MANAGEMENT AUTHORITY 

STAT 

THE GOA COASTAL ZONE 
MANAGEMENT AUTHORITY & ORS. ... RESPONDENTS 

I, Johnson Bedy Fernandes, adult, being the Member Secretary of 

the Respondent No. 1 Goa Coastal Zone Management Authority 
[hereinafter, "GCZMA"], having my office at: 4 Floor, Dempo 

Towers, Patto, Panaji, Goa, do hereby solemnly affirm and state 

as under: 

GovI KOPGO 

1. I am the Member Secretary of the Respondent No. 2 
GCZMA in the captioned original Applicant. I have 
examined the documents pertaining to the captioned 

Execution Application as available in my office, and am 
filing the present Affidavit on the basis of the same. 

PPB Grscias 
GOA 

301 
Erpiry tate 

27 / 62 / 
2024/ 

I say that nothing in the present Affidavit may be deemed to 

be any admission of any content of the captioned Execution 

Application, unless the same is categorically admitted 

herein. I further submit that nothing in the captioned 

1
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3. 

4 

Execution Application may be deemed to have been, 
admitted for want of specific denials. 

AR 

The captioned matter was listed before this Hon'ble 

Tribunal on 25.09.2023. After perusing the record 
pertaining to the matter, this Hon'ble Court was pleased to 

direct the answering Respondent to file on record a site 

inspection report referred to as Annexure-A in the 

answering Respondent's Affidavit dated 14.02.2019 filed 

before this Hon'ble Tribunal. 

The answering Respondent had stated as under in its 
Affidavit dated 14.02.2019: 

"5. I state that the Answering Respondent further 
conducted another joint site inspection on 

20/06/2018. A report was jointly prepared after 
discussion and due deliberation inspecting 

officials. I state that said report has assessed the 

damage of sand dune and also given 
recommendation and measures. 

(Annexed hereto and marked as Annexure A is 

the copy of the report)" 

5. I say that upon tracing the documents pertaining to the 

captioned matter as available with the office of the 

answering Respondent, it has been observed that the 

aforesaid report ofjoint site inspection is not traceable in the 

record. Hence, the answering Respondent is unable to file 

the same before this Hon'ble Tribunal. 
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6 The Applicant has filed the captioned Execution Application 
seeking execution of this Hon'ble Tribunal's directions 

passed in its judgement dated 03.07.2017 in Original 
Application No. 44 of 2015. By the said judgement, this 

Hon'ble tribunal had directed, inter alia, as under: 

"1. We constitute a committee headed by the 

Member Secretary,. Goa Coastal Zone 

Management Authority comprising of the Member 

Secretary, Goa State Biodiversity Board and the 

Chief Town and Country Planner, Town and 

Country Planning Department to ascertain 

dimensions of the original Bund(pathway of paddy 
fields at village Navo Vaddo, in Sernabatim 

Colva, Salcete-Goa, with reference to the land 

survey conducted by the Directorate of Settlement 

and Land Records of Margao, Goa in the year 

1970-71 and further to ascertain the extent of 

sand dune/s destruction due to dumping of soild 
and mud within three months. 

2. GCZMA shall on ascertaining the factual 

situation aforesaid, to take measures to restore 

the sand dunes by removal of the mud and soil, 

etc. dumped on it and such other necessary 

scientific measures." 

7. In compliance with the abovementioned directions of this 

Hon'ble Tribunal, the answering Respondent had conducted 
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8. 

a joint site inspection on 06.10.2023 along with the 
representatives of the Goa State Biodiversity Board 

[hereinafter, "GSBB"], the District Rural Development 
Agency [hereinafter, "RDA"], and the Directorate of 

Settlement and Land Records. The Secretary of the 

Applicant Forum was also present during the site inspection. 

A true copy of the Report of the Joint Site Inspection dated 
06.10.2023 is annexed and is marked as ANNEXURE R-1. 

The aforesaid Report notes, inter alia, that the visible 

attributes of the inspected area indicate high richness of 
herbs, shrubs, butterfly host plants and other important local 

species of flora. Furthermore, sand dunes of approximate 15 
to 20 m. height resemble a series of sand dunes which are 

not commonly found everywhere and, hence, the area 

deserves to be conserved. 

The aforesaid Report has also recommended the following 
suggestions: 

1) The path made using lateritic soil and boulders should 

be removed and the area should be levelled upto the 
low-lying agricultural fields. 

2) The excess sand near the culvert may be used to restore 
the area. 

3) The area should be allowed to rejuvenate naturally with 
vegetation as found in the vicinity. 

4) Shovelled lateritic soil should be reused seientifically. 

Gracias 
OA 
301 

Date 
2024 DEGO 
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5) Whilst removing the soil of the pathway and the 
concretized culvert built on the path, free movement of 
the surface water should be ensured. 

6) Sand dunes should be restored with local vegetation. 
7) Acacia trees should be replaced. 
8) Tall trees of Grewia microcos (69 cm diameter) on the 

edge of the sand dune should be conserved and 

protected by providing support to its base by depositing 
soil/sand available in the vicinity. 

10. In further compliance with the directions of this Hon'ble 

Tribunal, the aforesaid Report states that a ground 
verification of the site was done by the Rural Development 

Agency[hereinafter, RDA"] for removal of the road with 
the cost estimates available. I say that the RDA has orally 
informed that probably the costs for restoration would be 

approximately Rs 23,00,000/- (Rupees Twenty Three Lakhs 
only) and it would take 140 days for restoration. The said 

report once received will be placed before this Hon'ble 
Court. 

11. In view of the aforesaid Report, it is submitted that the 

answering Respondent has complied with the directions 
issued by this Hon'ble Tribunal in respect of the captioned 

matter. As stated hereinabove, the RDA is in the process of 

estimating the costs likely to be incurred in restoring the 

illegal road constructed by Respondent Nos. 4 to 9. The 
answering Respondent undertakes to file the estimates 
received from the RDA before this Hon'ble Tribunal. 

JOA 

OFG 
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12. The answering Respondent is filing the present Affidavit for 
the limited purpose of appraising this Hon'ble Tribunal 
about the facts pertaining to the captioned matter in 
compliance with its order dated 25.09.2023. The answering 

file a detailed Affidavit at a later stage, if so directed or 
advised. 

ORGOA 

IDENTIFIED BY: 

I, the abovenamed Deponent, do hereby state on solemn oath and 
affirmation that the facts stated hereinabove in this Counter 

Affidavit are true and correctto the best of knowledge, 
information and belief, and nothing has been concealed. 

Verified at Panaji on this 08" day of January, 2024. 

Respondent craves the liberty of this Hon'ble Tribunal to I 

OF 

GO 

1gTARIA 

HOTARIAL 

VERIFICATION 

NOTARAOS 
NOTARIAL 

NOTARIAL 

R) 
COA 

DEPONENT 
MEMBR SECRETARY 

.301 

GOA COASTALkoE MANAGEMENT AUTHORITY 
PANAJI- GOA 

DEPONENT 

20 

Sr. No. Os|oi/2024 

Date.8//2024 

MEMBHR SERETARY 
Setinly affirnaed before me Johnson Ô FernanoleO 

Who is identified before me by 

TAUTHORITY 

-At Panjim - Goa 

Venefrada .P.P.B Gracias 
Advocate &Notary Goa State 
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ANNEXURE R-189
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